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THE SALARIES AND ALLOWAN- OF DEPUTY MINSTERS 
(HIMACHAL PRADESH) ACT, 1971 
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10. Deputy Ministers not to draw salary or allowance as rrrmber of the 
State Legislature. 

11. Notification respecting appointment etc. of Deputy Ministers to be con- 
clusive evidence thereof. 

12. Power to make rules, etc. 
13. Savings. 

THE GALARIES AND ALLOWANCES OF DEPUTY MINISTERS 
(HIMACHAL PRADESH) ACT, 1971 

(Act 5 of 1971)" 

(Received the assent of the Governor on the 22nd April, 1971, and was 
published in R. H. P. Extra., dated the 18th May, 1971 at p. 332-335. 

An Act to providejor the salaries and allowances of Deputy Ministers in the State ofHimachal 
Pradcsh. 

BE it enacted by the Legislative Assembly of thc State of Himadla1 Yradeslk 
in the twenty-second Year of the Republic of India as fc~llows :- 

1. Short  t i t le  and commencement.-(1) This Act may be called the 
Salaries and Allowances of Deputy' Ministers (Himzcl- a1 Przdesh) Act, 19 7 1. 

(2) It shall be deemed to have come into force with effect from tlie 25th 
January, 1971, but section 4 shall be deemed to have come into force 011 the 

1. F O ~  ~tat&m:nt of Object a n z  Reasons, see R.H.P. Extra., dazdlstbiiptilfi71T 
P. 239. 
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18th day ofFebruary, 1970 ahd se-ction 7 shall be d.eemt;d to have come 
into force on the 18th day of March, 1967. 

2. Definitions.--In this Act, unless the context otherwise rtqr;lec-- 

(a) "House"inc1udes the staff quarters and other buildings appurtenant 
thereto and the gardens thereof. 

(b) "Maintenance" in relation to a house shall include the payment of 
local rates and taxes and charges for electricity z r d  vatcr. 

3. ~ a ~ a r i e b  of Deputy Ministers.-There shall be paid to  each Deputy 
Minister a salary at the rate of eight Eundred rupcts per menscrn, exclusive of' 
income-tax. 

4. Salar ies  of Deputy Ministers  from the 18th day of February,  1970 
t o  24th day  of January, 1971.-There shall be paid to  each Deputy Minister 
a salary at the rate of seven hvnclrfd rupees ptr mensem frcm tEe 18th t'ay oi 
February, 1970 to 24th day of JPPVP~-y,  197 1 2vd tEey spa11 be entitlcd 
to draw the arrears a t  therate oftwo hvnc'.rcc!rrpeesper mensemafter deducting 

the salary of five h u n d ~ e d  rupees per mensem already drawn by them under 
the Salaries and Allowances of Ministers (Hirr~cEal  Frzdtah) Act, 1963. ( 2  of 
1963). 

5. Residence of  Deputy Ministers.-Each Deputy Minister shall be 
entitled (free of income-tax) throughout his term of ofice and for a period of 
firteen days immediately thereafter to the use or a house fc r rcsider ce furnirEc d 
and maintained by the State Government or in lieu thereof 1. e :Fall be paid such 
allowance not exceeding one hundred and fifty rupces per mensem as the 
State Government may fix. 

Ex~ianaiion.-TEe Dtputy Ministtr sl  all r o t  Fcct n e  lisbli ptr:cnslly 
for the payment jn case the s t a r d a ~ d  rent oi  the kcvte al:otlcd to hirni'or resi- 
dence exceeds one hundred and fifty rvpets per mcn:tm. 

6. Conveyance Allowance.-(1) Each Deputy Minister shall be en- 
titled to the use of a car the expenses c2n the maintrnance and propulsitn of 
which shall be borne by the State Government, or in lieu thertof' to a convey- 
ance allowance oi three hundred rupees per mensem: 

Profiided that the maintenance and propulsion expenses of the State car in 
use by the Deputy Minister shall not be subject to the limit of tl-ree Emc'rrd 
rupees. 

(2) A Deputy Minister may opt for (lie services of a chauffeur on Govern. 
ment expense in lieu of Conveyance allowance providtd in sub-section (1) if 
hd usex his oivii riiotor-cai. . . 
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7: V d i d a t i w  of t h e  u se  of G v e r n m e n t  motor-car  b y  a Deputy 
Mids t e r .  -A Deputy Minister who has not drawn conveyance allowance adrniq- 
siblc to him under the Salaries and Allowances of Ministers (Himzchal Przdesh) 
Act, 1963, (2 of 1963) after the 18th March, 1967 and had used the Government 
motor-car, shall be deemed to have used such motor-car as if the costs of 
maintenance and propulsion of which have been met by the Government. 

8. Advance of loan  t o  Deputy Ministers  f,or purchase  i f  mptor- 
car.- There may be paid to each Deputy Minister by way of repayable advapce 
such sum of money, and subject to such conditions, as may be det~rmined by 
ruleslmade in this behalf, ror the purchzse ofa motor-car, in order that he may Iss 
able: to discharge conveniently and efficjrntly the duties ci his office. 

9. Free  instalation of telephone.-(1) Each Deputy Minister shall 
be entitled to have a telephone installed a t  any place within his constituency or 
a t  his permanent piace or residence, if such facility is available at such place at 
normal rates and without incurring an  additional cost as may be speified by 
him, and after the place oj in~tallatic~n lias been so spec~fird, the charges ic r f i r  s t  

installation of security deposit and annual rtnt,  ic'r such tekphcne sl zll be 
borne by the State Government and all other expensessuch as those relating to 
local and outside calls shall be paid by the Deputy Minister : 

Provided that the expenditure on local and outside colls ,~ncurred by a 
Deputy Minister in any month sliall be re-imbursed by the Government subject 
to a maximum of fifty rupees. 

(2) All expenses which are payable by a Deputy Minister in  relation to 
the telephone installed under sub-section (1) shall be paid by him directly in 
cash and ii' it is not sodone, the same may be adjusted by the State Govern- 
ment against any amount due to him from the State Government. 

10. Deputy MinisCer n o t  t o  d r a w  sa la ry  or allowapce as m e m b e r  
o f a e  State  Legis1aturc.-SO person in receipt of a salary or allowance 
under this Act shall be entitled to receive any sum out of funds provided by 
the State Legislature by way of salary or allowance in respect of his member- 
ship of State Legislature. 

11. Notification respecting appoin tment  etc. of Deputy Ministers 
t o  b e  conclusive evidence thereof.-The date on which any persnn became 
or ceased to be a Deputy Minister shall be published in the Official Gazette 
of the State of Himachal Prodesh and any such notification shall be conclu- 
sive evidence of'llle fact that he became, or ceased to be, a Deputy Minister 
on that date for all the purposes of this Act. 

12. Power  to m a k e  rules,  etc.-The travelling and daily allowances 
of the Deputy Minister shall be regulatcd in accordance with such ruleszas 
may be framecl or adopted by the State Government from time to time: 

- ---._ I _  --- --- - - ---- __ _ 
1. The Rules fr8me.d vide Not. NO. 2-14/71-GAD dated the 7th Sept.. 1971, appended. 
2. For these Rules see Not. No. 2-11171-G4C, dated the 7th Sept., 1971, apgended. 
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Provided that no mileage or travelling allowance shall be chargeable in 
respect o journey performed in a State car. 

13. Savings.--Any appointment, notificatio,!, order, rule, made or 
issued under the Salaries and .Allowances of Ministers (Himachal Pradesh) 
Act, 1963, (2 of 1963) or the Salaries and Allowances of Ministers (Himachal 
Pradesh) Ordinance, 1971 (1 of 1971), shall, so far as i t  is not inconsistent 
with the provisions of this Act, contiilue in force, and be deemed to have been 
made or issued under the provisions of this Act, unless and until it is super- 
seded by any appointment, notification, order or rule made or issued wder  
the provisions of this Act. 

NOTIFICATTONS AND RULES UNDFR THE SALARIES AND 
ALLOWANCES OF DEPUTY MINISTERS (HIMACHAL 

PRADESH) ACT, 1971. 

THE HTMACHAL PRADESH DEPUTY MINISTERS (ADVANCE 
FOR MOTOR CAR) RULES, 1971 

GENERAL ADMINISTRATION DEPARTMENT 

NOTIFICATION 

Simla-2, the 7th September, 1971 

No. 2-14171-GA-C.-In exercise of [the powers conferred by section 8 of 
the Salaries and Allowances of Deputy Ministers (Himachal Pradesh ) Act, 
1971 (Act: 5 of 1971) the Gwernor of Himachal Pradesh, is pleased to make 
the following rules :- 

1. Short title and commencement.-(I) These rules may be called 
the Himlchal Pradesh Dzputy Ministers (Advance for Motor Car) Rules, 
1971. 

(2) These rules shall be deemed to have come into force with effect from 
the 25th January, 1971. 

2. Definitions..-In these rules, unless tnere is any thing repugnant in 
the subject or context,- 

( '  9 "Act" means the Salaries and Allowances of Deputy Ministers 
(Himachal Pradesh) Act, 1971 ; 

( i i )  "Deputy Minister" means the Deputy Minister of the State of 
Himachal Pradesh ; 



THE! SALAFtIES AND ALLOWANCES OF DEPUTY MINISTERS 
(H MiCHAL PRADEGH) (AMENDiMm I') ACT! .I 982 

[ A ~ T  No. l l OF 1982)l 

(Received t11e.assent of the Governor of KimachaI~Pradesh on the 13th 
Allgust, 1982, 2nd was published in R.H.f, (Extra.), deter1 19-8-1982, pzges 
839-rJO). 

ARRANGEMENT .OF SECTIONS 
SECTIONS : 

1.  Short title and commencemcnt. 
2, Amendment of seclion 3. 
3. Insertion of section 6-A. 
4. Insertion of section 8-A. 
5. ,Amendmentof section 9 .  . +  

6. Insertion of section 9-A. 

h i  .Act f u r f ~ ~ ~ r  :to ammd .fhe :;alaries find iilluwu~rces o j  Pebvry Mir~istct-s 
,(Hirnnc/~al Prudesl~) Acl, ,197 1 (Act  No. 5 01 197 1). 

. , 

:,BE it,enacted,by thc Legislative AksembIy ox' Hbnachal Prildesh in the T tlirty- 
third YearoffheRepublic ofIndia,as folIows :- i 

/ I 
. I. Short title an4 comme;lccment.-41) This Act may be .called tlle Salar its - and .Allowances of Deputy .Ministers' (Himadd -Pra'desh) '-(Amcndqen~) Act, 

1982. . . 

(2) .Ti sbdland shall always be dwu1ul la,iave come into force with effect 
from the 2nd d2y of June, 1982. , 

\ 
2. A d e n d r n e ~ t ~ f  sec~ioa %-In scction 3 of the Salaries add ~ ~ o i & n c e s  

of Dzputy Ministers (Himachnl -,Pradesh) .Act, 1971 (5 of 19TI), hereinailei 
called the principal Act, forthe wordsg'cight hundred", the words '.'onethousand 
and,four hundred" shall be substituted. . .  

* 
3. .hsertion u  section ti-~.-After sect ion 6 ofthe principaZAc1, jhe Follow- 

ingmewsection 6-A, along with its heading, shall beinserted, namely :- 
"6-A. Free irarrsit by raii~ray.-Eich Deputy Minister sh l l  be 

9ro.vided with two kee non-tmnsferable i b t  class :passes, ;valid 
during the term, of his offie, which s a d  :entitle ha a ~ l d  ' 

, , 
bis.spouse or .any other pkrsoe, accompany& ,him .' to look 
after and-assist him, to,havclat any -time by any.railway-in India ; 
provided the aaggrcgdilte d i s k u u  so travelled in any financial year 
on these passesdoes not exceed twenty thousaizd kilometres ; 

Provided that if the journey is performed by an air-conditioned raiIway ! - 
coach or by air hc c h a l I  be pziC an amount equivalent to one ! .  

I - first c1:iss fare for sucli journcy ant[ if he is accompanied by his 

1. For Statement of Objects and Rwons see R.H.P. Extra.,;datcd 12-7-1982 p. 649. , . 



spouse or any other penon to look aRcr and assist him, hc shall 
.be paid an amount equivthent to two first-class fares for such 
journey. 

~.rolarw/iolr.-F6r determining the aggregatz distance under this section, 
the distance travelled in any finr&ncial year by railway or air 
under section 5-A bf tile Sslaries and Allowances of Ministers 
(Himachal Pradesh) .Act, 1971 (3 of 1971), or under section 10-A of 
the Hirnschsl Pradesh Legislati vc Assembly Speaker's and 
Deputy Speaker's Salaries Act, 1971 (4 of 197 I), or under section 6 
-of the Himachal Pradesh Legislatiye Assembly (AIlowanccs and 
Pension of Members) Act, 1971 (8 of 197 I ) ,  shall be taken into 
a c ~ ~ u n t . "  

4. Insertion of sccfiun 8-A,-After section 8 of the principal Act, ttle 
following new section 8-A, along with i ts  headinz, shall be 'inserted, namely .- 

"8'- A. ~ o w e  blrildi~lg adv~nr ?.-In case a Deputy Minister does not 
avail himsell of the facility of motor car advance as provided in 
section 8, he may be paid by way of repayable advancc such 
sum of moliey,and subject to such calditions, as may bbe determined - 
by rdes made in this behalf, for the construction of,a house, or 
f ~ r  the purchase of a built-up house." 

5. Amendmeat of section 9.-ln sub-&lion (1) of section 9 of the principal 
Act, the words; "if such facility is available +t such place at normal rates and 
without incurring an additional cost", shall b~ omitted and in the proviso, 
for thc worc!sWfifty rupees", the words "three hundred rupw" shall be 
substituted. - , 

i 

6. &ertion of new section 9-A.-After section 9 of the principal Act, the 
following new section 9-A, along with its heading, shall be inserted, na!nely :- 

"9-A. Allo~va~tces and , perqrrisiles ' to ' be e x c l ~ ~ s i ~ e  of inconze- tax.-- 
- The allowances payable to the Deputy Minister, and free furnished 

house, and other perquisites admissible to Iiln, under this Act, shall . 
be exclusive of income-tax which shall be payable by the State 
Government. 

, Explanation.-The amount o F i name- tax payable by .the State, would 
be the first slab of the income assessed For income-tax i. e. in,assess- 
'ing this amount, the other sgurces of incomz of the Dzputy Minister 
concerned shall not be taken into cqnsideration." 



Town within the l imits of Shimla htunicipal Corporation, 
with i t s  headquarters at Shimla. 

3. These orders will come into force lrom the date of 
publication in the Official Gazette. 

(R.H.P.Extra., 'dated 3 1st March, 1984, P.572-573) 

THE HIMACHAL PRADESH LEGISLATORS (MODlF1CATIONS OF 
CERTAIN AMENITIES) ACT, 1984 

(Act No. 23 of 19841' 

ARRANGEMENT OF SECTIONS 

SECTIONS: 

1. Short t i t l e  and commencement. 

2. Amendment of the Salaries and AIlowances of Ministers 
(Hirnachal Pradesh) Act ,  1971. 

3. Amendment or the  Himachal Pradesh Legis lat ive  Assembly 
Speaker's and Deputy Speaker's Salaries Act, 1971. 

4. Amendment of the Salaries and Allowances  of Deputy 
Ministers (H-limachal Pradesh) Act, 197 I .  

5. Amendment of the Himachal Pradesh Legislative Assembly 
(Allowances and Pension or Members) Act, 1971. 

(Received the Assent of the Governor, Himachal Pradesh on 
the 19th October, 1984 and was published in It.1-I.P. (Extra.), 
dated the 22nd October, 1984 at  Pages 1803-1804) 

An Act further to  anend, the laws relating t o  t h e  grant  of 
ameni ties t o  t h e  Ministers, Speaker, Deputy Speaker. Deputy 
Ministers and Ncmbers of the State Legislature. 

BE it enacted by the Legislative Assembly of Himacha! Pradesh 
in the  Thirty-Fifth Year of the Republic of lndia as follo\r,s :-- 

I. Short title and commencement.-4 I )  This A c t ,  may be ca l l ed  
the Himachal Pradesh -Le~islators (Modifications or Certain Ameni t i e s )  
Act, 1984, 

{2) It shatl come into rorce a t  once. 

2. Amendment of the Salaries and Allowances of Ministers 
(Himachat Pradeshl Act, 197,l.-At the end of section 7-A of the 
-- 

I. For. statement o l  Objects and Reasons, see R.H.P.(Extra), dated 
12th September, 1984 P, 1593. 



Salaries and Allowances of Ministers (Hirnachal Pradesh) Act, 1971 
I3 oi  1971). the lotlowing explanation shall b: added, namely :-- 

"&plenation.--~he expression "construction of  a house" for 
the purposes of this  scction, shall IncIude addltion lo, 
alteration in, renovation of or repairs of a house." 

3, Amendment of the Himachal Pradesh Legislative Awrnbty 
Speaker's and Deputy Speaker's Salaries Act, 1971.-At the end of 
seciion 7-A o l  t h e  I-limachat Pradesh Legislatibe Assembly Speaker's 
and Deputy Speaker's Salaries -Act, 1971 I4 or 1971), the rollowing 
explanation shall be added. namejy :-- 

"E-t-pJon:rcjon.--The expression "construction o f  a house" for 
the purpcses af this section, shall include addition to, ultera- 
rion in, renovation of or repairs of o house." 

4. Amcndrnent of rhc Salaries and Allowances or Deputy Ministers 
{IIimnchal Pradesh) Act. 1971.-At [ h e  end of section 8-A ot the Salaries 
and A lluwances or Deputy Ministers tHirnschal Pradesh) Act, 1971 
(5 o i  19711, the lollowing explanation shall be added, namely :-- 

"Explanation,--The expression ''construction of a house" Fw the  
ptrrposes of this sect ion, sl~all include addition to, alteration 
in,  renovation of or repairs of a house." 

5. Amendment of the  Hirnachal Pradesh Legislative Assembly 
IAllowances and Pension of Members) Act, 1971.4n the  Hirnachal Pradesh 
Legislatiw Assenlbly (Allolroances and Pension of Members) Act,  1971 
(8 or 19711,-- 

(a) at  the end of section 4-D, the following explanation shall be , 

added, namely :-- 
I 

'hplanation.  --The expression "construct ion of a house" For t h e  : 
purposes oi t h i s  secrlan, shall include addition :o, alteration i 
in, renovation of or repairs of a hou$dt; 

(b) the misting section 6-C shall be renumbered as sub-section ( I )  ; and thereafter sub-section (2) shaIl he added, namely :-- I 

"(2) Every person who i s  entitled to medical Iaclliiies under 
sub-section ( 1 )  shall be entitled lor medical advance, subject 
ro such conditions as may be ?rescribed, for himself and for 
the of his family. 

Explanation.--For the purposes of  this sectiqn, the expression 
"family" shall mean and include the spouse, 
minpr children and parents of such a person 
wholly dependent cpon that person."; and 

(c) the word "and" occurring aCter clause {ll) o t  sub-section (21 
o f  section 7 ,  shall be omitred and thereafter the rollowing clause [ f f f ]  
shall be inserted, namely :-- 

"i f f  f )  the condit~ons subject to which the medical advance 
under section 6-C is to bc granted; and" 
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T-HY, HIMACHAL PRADESH LJIGISLATORS (IMODXFIGATIONS 
OF CERTAIN AMENIT1ES) ACT, f 985 

. (ACT No. 3 OF 1986)' 

ARRANGEMENT OF SECTIONS 

Sections : 
1. Short t i t I ead  commenccmcnt. 
2. Amendment of thc Himachat Pradesh LegisIative Assembly 

(Allowances and Pension of Members) Act, 1971. 
3. Amendmcnt of the Salaries dud AlIowances of Ministers (Aimachd 

Pradesh) Act, 1971. 
4. Amendment of the Himachal Pradcsb Legislative Assembly Speaker's 

and Deputy Speaker's Salaries Act, 1971. 
5. Amendmcnt of the Salaries 'and Allowances of Deputy Ministers 

(Himachal Pradesh) Act, 1971. 

(Received the fisse:~t of the Governor, Hi~~raclzal Prodeslr, oft fhe 1 6 t h  3 

Jnttllsry, 2986 and rvus ptrblisbed irr R. H.P.  E.r!ra., doted the 24th Jattuary, 
1986 at page 73-74). - 

An Act -frrrfl1er IO amend rlze 1;trvs relalilzg lo tlie ,oro?l l of a~tienitics l o  

f)le Mitrisrers, Speaker, Deprrry Spenker, Depirty Miuisr~~a and Merl~bers 
of the Stare Legislarzrre. 

Be it enacted by the Legislative Assembly of Xinlachal Pradesh in the 
C 

Thiry-sixtll Year of the Republic of India, as fo1lows:- 

I. Sllorl title uttd cot~rnlencemenf.-(1) This Act may be called the c 

Himachal Pradesh Legislators (Modi6cations of Ccrtain Amenities) Act, 
1985. 

(2) It sl~all come into force at once. 

2. Amretrdt~ier~l of llre HitnachaI Pradeslt Legislative Assenrbly (Ai/oiv- 
atrces and Pe~uion of Members) Acr, 1971 .-In the Himachal Pradesh 

k- 

Legislatiye Assembly (AIlowances and Pension of Members) Act, 1971 
(Act No. 8 OF 1971)- 

(a) in sub-section (1) of section 3 for the words "five hundred", the 
words '.seven hundred and fifty" shall be substituted ; 

(b) in clausc ( i i )  of sub-section (1)of section 4, for the word '%fty 
onc", the words "seventy-five" shall be substituted ; 

(c)  in section 4-B, for the words "five hundred", the words 'rseven 
hundred and fifty" shall be substituted ; 

(d) in the first proviso to sub-scction (2) of section 5, for the word 
+four", the word "five" shall be substituted ; 

(e) in chc second proviso to sub-section (2) of section 5,  for tne,word 
"one", the word "two" shall be substituted ; and . , 7 

- -  - - 

1. For Statement of Objecls and Reasonn see R.H.P. Extra., Dated 20-12-1985, 
P. 3013. 



(f) at the end of section 6-3, the following sub-section ( 5 )  shall be 
added, namely :- 

~ ' ( 5 )  Where any person who draws pension, or is entitIed to 
draw pension, under sub-section (I), dics,- 
( i )  hislher spouse during his/hcr life time or till hc!she 

remarries ; or 
(i i) if such person leaves no spousc his minor children till 

they attain the age of majority and in case of daughters 
till they get married ; 

shall be entitled to draw pension cqual to the sum wvhich would 
have been drawn by such a person as pension under this section : 

Provided that where more than one person becomcs cntitlcd for 
pension under this sub-section, all such persons shall draw thc said 
pension i11 equal shares." 

3. A I P I ~ I I  dtilenr of rile Salnries rrnrl.4 llo lva~~ces of Mitzisters (Hutiacl~al 
Pradeslt) Act,1971.-In the first proviso to sub-section (1) of section (8) 
of the Salaries and Allowances of Ministers (Himachal Pradesh) 
Act, 1971 (Act No. 3 of 1 971), for the word "four", the word "five"sha1l be 
substituted. 

4. Anre~~dt~tent of tlre Hi~t~nc!rol Prarleslz Legislative Asse~nbly Speaker's 
nnd Deptciy Speakerk Salaries Act, 1971 .-h the first proviso to sub-scc- 
tion ( I )  of section 8 of the Bimachd Pradesh LegisIative Assembly Spcakcr's 
and Deputy Speaker's Salaries Act, 197 1 ,  for the word b'four", the word 
b'6ve" shall be substituted. 

5. Amend~tleJt t of the Salar i~~~  a~zd Alloir,onc~s of Deplriy Mitist ers 
(Hiriracfial Pradesh) Act, 1971 .-In the first proviso to snb-scction ( I )  of 
section 9 OF the SaIaries and AIIowances of Dcputy Ministers (Hi~nachal 
Pradesh) Act, 1971 (Act No. 5 of 1971) for the word "four", the word 
"five" shall be substituted. 

THE HMACHAL PRADESH LEGISLATORS (MODIFICATIONS OF 
CERTAIN AMENJTM) ACT, 2986 

(Act No. 18 of 1986)' 

ARRANGEMENT OF SECTION 

Sections : 

1. Short title and commenccment. 
2. Amendment of Safnries and Allowances of Ministers (Himachal 

Pradesh) Act, 1971. 
3. Amendment of the Himachal Pradesh Legislative Assembly Speaker's 

and Deputy Spcakcr's SaIaries Act, 1971. 
4. Amendn~cnt of SaIaries and Allowances of Deputy Ministers 

rn (Himachal Pradcsh) Act, 1971. 

I .  For Sta:cm:nl of Objects and Rcasons scc R,H.P. Extra., Balcd 21-3-1986 
P. 1400. 



(f) at the end of section 6-3, the following sub-section ( 5 )  shall be 
added, namely :- 

~ ' ( 5 )  Where any person who draws pension, or is entitIed to 
draw pension, under sub-section (I), dics,- 
( i )  hislher spouse during his/hcr life time or till hc!she 

remarries ; or 
(i i) if such person leaves no spousc his minor children till 

they attain the age of majority and in case of daughters 
till they get married ; 

shall be entitled to draw pension cqual to the sum wvhich would 
have been drawn by such a person as pension under this section : 

Provided that where more than one person becomcs cntitlcd for 
pension under this sub-section, all such persons shall draw thc said 
pension i11 equal shares." 

3. A I P I ~ I I  dtilenr of rile Salnries rrnrl.4 llo lva~~ces of Mitzisters (Hutiacl~al 
Pradeslt) Act,1971.-In the first proviso to sub-section (1) of section (8) 
of the Salaries and Allowances of Ministers (Himachal Pradesh) 
Act, 1971 (Act No. 3 of 1 971), for the word "four", the word "five"sha1l be 
substituted. 

4. Anre~~dt~tent of tlre Hi~t~nc!rol Prarleslz Legislative Asse~nbly Speaker's 
nnd Deptciy Speakerk Salaries Act, 1971 .-In the first proviso to sub-scc- 
tion ( I )  of section 8 of the Bimachd Pradesh LegisIative Assembly Spcakcr's 
and Deputy Speaker's Salaries Act, 197 1 ,  for the word b'four", the word 
b'6ve" shall be substituted. 

5. Amend~tleJt t of the Salar i~~~  a~zd Alloir,onc~s of Deplriy Mitist ers 
(Hiriracfial Pradesh) Act, 1971 .-In the first proviso to snb-scction ( I )  of 
section 9 OF the SaIaries and AIIowances of Dcputy Ministers (Hi~nachal 
Pradesh) Act, 1971 (Act No. 5 of 1971) for the word "four", the word 
"five" shall be substituted. 

THE HMACHAL PRADESH LEGISLATORS (MODIFICATIONS OF 
CERTAIN AMENJTM) ACT, 2986 

(Act No. 18 of 1986)' 

ARRANGEMENT OF SECTION 

Sections : 

1. Short title and commenccment. 
2. Amendment of Safnries and Allowances of Ministers (Himachal 

Pradesh) Act, 1971. 
3. Amendment of the Himachal Pradesh Legislative Assembly Speaker's 

and Deputy Spcakcr's SaIaries Act, 1971. 
4. Amendn~cnt of SaIaries and Allowances of Deputy Ministers 

rn (Himachal Pradcsh) Act, 1971. 

I .  For Sta:cm:nl of Objects and Rcasons scc R,H.P. Extra., Balcd 21-3-1986 
P. 1400. 



5 .  Amendment of the Himachal Pradesh Legis tative AssembIy (Allow- 9 

ances and Pension of Members) Act, 1971 

(Received thc uscnt of thc Gorcrnor, Himachal h a d e s h  on thc 30th August, 1986 
and was publisl1c3 ill R, H. P. E.rtr.1 D ~ t z d  1-9-1986, .P. 1433-1435). 

At1 A c i f i ~ r t l ~ e r  10 n t n e ~ ~ d  /he lnlvs ~~el i z~i t tg  10 [he grurit of u l f o ~ r ~ u t ~ c e s / a t a ~ i ~ i ~ . ~ -  
o n d p e ~ t s i o r ~ ~ ! ~  the Minisrcrs, Speaker, Deptrrj. Spenker , Depztly Ministers 
nrld Mctnbers of the Sftrte Legislature. 

BE it enacted by the Legislative Assembly of Himachal Pradesh in the 
Thirty-seventh Year of,the Republic of India as follows :- 

1. Shorr rille rrtld cwnrnmce~ne~tr.--(I) This -Act may be called the 
Himachal PFadesb Legislators :(Modifications of Certain Arncnities) Act, 
1986. 9 

t2) It shall come-into force at once. 

2. Arnendn~en; of the Snluries Atlo ~vnttce~' OJ Ministers ~Hir~tacfml 
Pradeslr).Act, 1991 .-In the Salaries and Allowances of Ministers (Himachal 
Pradesh) Act, 197 1 (3 of 1971),- 

(a) for the existing section 3, the .following ,section 3, along with its 
heading, shalt bc substituted;namely:- 

"3. Salaries .rind daily allolvances of hfit~isfers. -Each Minister shall 
be entitled to receivz a sdary at the rzte of onc thousnd and 
five hundred rupees per mensem and an allowance for each day 
during the whole of his  term.^ such Minister at the same rates 
as are specified hi clause (ii) of sub-section ( 1 )  of section 4 of Che 
Himachal~Pxade~hLe~iSlati~e AssembIy (,91 Iowances :and -Pension 
of Members) Act, I971 @.of 1971) with respect to members-of.the 
State LegisIative Assembly ". ; and 

(b)  after section 3 so su bdtu t  ed,.tl~e following section 3-A, along with 
i ts-heading. shaII be added,.namely :- 

"3-A. Stt~llprrlat-y Allowat~ce to Ministers.--There shall be paid a 
sumputuary allowance to each Minister at the foUowing rates, 
namely :- 

(a) the Chicf Minister Rupees one thousand two hundred and fifty 
per mensem ; 

Ih) every other Minister Rupees.seven hundred per mensem ; 
who is a member 
of the Cabinet. 

.(c) a hhnister of .State Rupees five -hundred :per mensem. " T 

3. Arncnd~~tent ofthe Hinracha/ Prad~sfl  Legisla/ h e  Assetnbly. Speaker '.T 
and Deprrry Speaker's Solarics Act, -1 971-.-In the . b a c h a l  Pradesh Legis- 
lative Assembly Speaker's and Deputy Speaker's Salaries Act, 1971 14 of 
I971),- 

(a) for the existing section 3, the following section 3, along with its 



heading. shall be substituted, nan1cly:- 

* '3. Sdary err. of t l ~ c  Speaker.--(1) The Speakcr &all be entitled 
to receive salary at the rate of one thousand and five hundred 
rupees per mensen) and an zllowance for cach day during thc 
whole of his term as such Speaker at the same rates as arc 
specified in clause (ii) of sub-section ( J )  of section 4 of the 
Himachal Pradcsh Legislative Asscmbty (Allowances and 
Pension of Members) Act. 1971 (8 of 1971) with respect ro 
members of the State Legislative Assembly. 

(2) The Speaker during the term of his office sliall be providcd by 
the State Government a free furnislled house at Shimln, the 
maintenance charges of which shalI be borne by the State 
Government. The State Government may also allow him to 
contime in free occupation of the house for n period not 
exceeding fineen days from the date of his ceasing to be the 
Speaker." : 

(b) section 3-A shall be ornrnilted : 

(c) for the existing section 4, the following section 4. along with its 
heading, shall be substituted, namely :- 

"4. Salary etc. of the Depvty Sperrker.-(I) The Deputy Speaker 
sllall be ent~tlcd to reccivc a salmy at thc ratc of onc thousand 
and five hundred rupces per mensem and an allowvance for 
each day during the whole of his tern1 as suct~ Deputy Speaker 
at the same ratcs as are specified in clause ( i i )  OF suh-sectio~i ( 1 )  
of section 4 of the Himnchal Pradcst~ Legislative Assembly 
(Allowances and Pension of Members) ~ c t ,  197 1 (8 of 1971) 
with respect to members of thc State Legislative Assembly. 

(2) The Deputy Speaker duridg tliz icrm of his ofice sl1aI1 be 
:provided by the State Governrncnt a frce rurnished house at 
Shimla, the maintenence charses of which shall be borne by 
the State Governn~ent ar in lieu thzmof he shall be paid such 

. allowance not exceeding three hundred rupces per menscm 
as the State Government may fix. The State Governmcnt 
may also allow him .to ,continue in ,free occupation of the 
house for a period not exccedingeteen days from the date of 
his ceasing to be the Deputy Speaker. 

Explnaario~l.-Thc Deputy Speaker shall not become Iiable 'personally 
for say payment in .case the standard rent of the house allotted to him 
for residence exceeds cne hundrcd and fifty rupees per mensem." : at?d 

(b) after section 4, the following nc\v,section 4-A, along with its heading 
shall be inserted, namc[y :- 

"4-11. Sunlpttrnrj allova;rce.-There $hall be paid to the Speakcr 
a sumptuary allowance of eight hundred and fifty rupees per 
mensem and to the Deputy Speaker a sumptuary allorvance 
of fivc hundred rupees per rnertsem. " 



4. A~lrer~ rhnwrf uf the SaIari~.~ nn,l(l A IIu~vrn~ ces q f Deplrty Mist isters 
(Nitnnt-lrbl Pr-arleslr) Act. 97 1 .-In the Salaries and Allowances of Dcputy 
Ministers (Hirnacl~al Pradesh) Act, 197 1 (5  of I97 I ) , -  

(u) for tlie existing section 3, tllc folloiving sectian, alo~lg with  its 
head in^. shall be substiturcd, namcly :- 

'. j .  Solory ctc. of the Deputy bIi~listers.--( I )  Each Depuly Minister 
shall be entitled to receive a salary at the rate of one thousnnd 
and four hundred rupees per rnenscm and an nllo~vancc fol- 

cach day during the whole of his term as sucli Depuly Minister 
at the same ratcs as are specified in clause (ii) of sub-section 
( I )  of section 4 of fhc Hin~nchal Pradesh Legislative Assembly 
(AIlowances nnd Pcnsion of Members) Act, 1971 (8 of 1971), 
with respect to members of the State Legislative Asscmblp. "; 

(b) afier section 3 so substituted, tllc following section 3-A, along- 
with its hcading, shaII be added, namely:- 

$ & J - A .  -, Si(t1p1t(~rt-1:allu11~nnce.-Inaddition to thesalaryand other 
perquisites admissible to him under this Act, a sumptuary 
allowance at the rate of three hundred rupees pcr mensern shall 
nlso be paid to the Dcputy Minister." ; and 

(c )  for the words "The a 1 l o ~ v a n c ~ "  appearing at thc beginning of 
section 9 4 ,  the words '.The salary and allownnccs" sha 11 bc 
substituted. 

5. Amet~rltnerit of the Hi~)lacllni PrudesJr Lrgi,rlatire Assernbb~ (Arloiu- 
mlccs 011 J Perrsiorr oJ Metr~bers) Rcf . 197 1 .--In thc Hi machal PrndeJt 
Legislative Asscrnbly (AUowances and Pension of Members) Act, 197 1 
(8 of 1971),- 

(a) in Explanation 11 of sub-section ( I )  of section 4, the \iords '#or 
halting" shall be omitted and the words "five miles", the words 
"eight kilometres" shall bc substitutcd ; and 

(h) in section 6-B/- 

(i) for the figures ,..700'' and "500" occurring in sub-scctiorl (I), 
tho figures ',500" and *'I 000" shall bc substituted respectively; 

(ii) for the words ccthat ta which h e  is entitlcd undcr sub-scclion 
(I)", occurring in sub-section (3), the words "one thousand 
and five hundred rupees "sball be substituted ; 

(iii) for clause (b) of sub-section (3, the iolloivjng clause shall be 
substituted, namely :- 

..(b) whcrc h e  a r n o u n ~  of pctlsion to ~ l ~ i c l ~  llc is entided under sudl 
law or otherwise, is less ~ h a n  rupees one tlmusand and five 
I~undfed per renser~l, such person sl~all  be cii~itled to pension 
under sub-scction (1) onIy or an amount which falls short of  
rupees one tliousand and five hundred per rnensern. " 



GENERAL A D - ~ T R A T I O N  D E P A R m N T  

(CA3INET AM) PARLIAMENTARY AFFAIRS) 

NOTIFICATION 

Sh3nIa-171002, the 26th May, 1988 

No. GhD(P~A)-4(D)9188.- exercise of the powers conferred by 
seclion 13 rzad with section 7-A of the Himachal kadesh Legislative 
Assembly Spaaker's and Depuf y Speaker's Salaries Act, 1971 (Act No. 4of 
1971), the G,svernor, Himachal Pradesh, is pleased to make the f'oUoving 
rutes further to amend the HimachaI Pradesh'Legislative~Asscmbly Spaakers' 
and Dzputy Speaker's (Advance of Loan for Hause Building) Rules, 1981, 
pubLished in t hc Rajpa tra, Hiinachal Pradesh (Extra-ordinary) dated 
L7-4-198 1 vide notification No. GAD(PA)-4(D)46182, dated 2-4-1981, 
namely :- 

1. Short title and commencement.-(1) These rules may be called the 
HimachaI Pradesh Legislative Assembly Speaker's and Deputy Speaker's 
(Advance of Loam for House Building) (Amendment) Rules, - 1.988. 

( 2 )  Thesc' rules shall come into force at once. 

2. Amendment of rnIe4.-For the words"one1ac and twenty thousand" 
wherever they occur in rule 4 of the Himachal Pradesh L~gisbtive Assembly 
Spsaker's and Dsputy Sp~xker's (Advancc of Loan for Rouse Building) 
Rules, 198 1 ,thawords "two lacs" shall b? substituted. 
IR.H.P,EX=, 'b&d$-6-i9~8,-~~100~1- 

THE HlMACHAJ PR ADESH LEGISLATORS (MODIFICATION OF* 
CERTAIN AMENITIES) Am, 1988 

(ACT No. 8 OF 1988)l 

ARRANGEM,ENT.OF SECTIONS . . , 

Seclions: . 
1. Short titlc and commencement. - 

2. Amendment of the Salaries and Allowances of Ministers (~jrnacbaj 
Pxadesh) Act, 1971. 

3. Amen'dulcrit oft,he Himachat Pradesh Legislative Assembly Speaker's 
and Deputy Speakei-'s-Salaries Act, 1971. 

4. Amendmcit of the Salaries and AlIowances of Deputy Ministers 
(HimachnlPradesh)Act, 1971: 

5. Amendment of the Hirnachal Pradesh Legislative Assembly ( AUo- 
xvanccs and Pension of Members) Act, 1971. 

\ 

F 

(Reezived the asscnt of the Governor, Himachal Pradesh, on the 20th 
Mly , .  1988 and was published in R.H.P. Extra, dated 21st May, 1988 at 
pages 861-862). 

An Act firrther f o arnknii the Icl~vs d a t i n g  to the grant -of u~rtenities to, flrc 
Ministers, Speaker, Deputy Speaker, ,D  epufy Ministers and lvem- 
bcrs of the Stare Lcgisiufure. 





(a) in section 4-B, for the words "one thousand three hundred and fifty" 
the words "one thousand and six hundred" and for thc words 
"seven Iiundred and Hty", the words "one thousand" shall bc 

, . substituted; 
(6) in the first proviso to sub-section (2) of section 5,  for the word 

- "five7'the word "eight" shalI be substituted; 
(c)  in section 6-B,- 

( i )  in t be second proviso to clause (e) of sub-section (1 )- 

(1) for the figures "50" and "I,000", the figures " 100" and "1,500", 
shaII bc substituted respectively ;and 

(2) at the end but before the sign "." the words "and for this pur- 
pose fraction of a year exceeding h i x  months shalI be counted as 
one year" shall be inserted; 

(i) for sub-section (3), the following sub-section shall bc substituted, 
namely:- 

"(3) Where any person entitled Zo pension under sub-scction (1) 
is also entitled to any pension from the Central Government 
or any State Government or any Corporation owned or con- 
trolled by the Central Government or m y  State Government 
or any local authority under any Iaw.or otherwise, then, the 
maximum pension from all sources admissible to such a person 
shall not exceed themaximum pension admissible to the Grade-I 

. Officer of the State of Rimachal Pradesh: 

Provided that the pension payable under the Freedom ' Fighters ~eqs ion  
Scheme andfor the Swatantrata Sainik Samman Pension Scheme 
framcd by the Central Government shaU not be taken into account 
for determining the amount of pension payable under this Act."; 
and 

(iii). i n  sub-section (5) after the words "as pension under this section" 
but before the sign ":", thc words ,"or  he sum of rupees tbree 
hundred and seventy-five per mensem,< whichever is higher" 
shall . . be inserted. 

THE: ~ M A C H A L  PRADESH LOKAWKTA (THIRD 
. '  

AMENDMENT) ACT, 1987 
, - 

1 .  Short title and commencement. 
2. Addition of new scction 10-A. . 
3. Amendment ,of section 11. 
4. Addition of new section 31-A:. 

[ ~ u r  h?r i rat i~ i  E~&.A fax! of fie KI;*=PII~ rolradkislr Loknyukr. (Tritiya 
Sansl~odhan) Adl~irtiyam, 1987 (1988 ka Adhiniyam Sankhayank2]. ' - 

1. Pmed in Hindi by tbt &ha1 Pradesb Y i h  ~ a b h a  For statement or Obieels 
and Reasom see RH.f.  htra., dated 2-1-1987. P.ll andl4. 



f HE S~LARS&I 4ND AT.1,OIIVANCF.S OF DEPUTY W I S T E H S  
(IJIMACHIAL P R R a l S f C )  (AMENDEIEXT) ACT, 1989. _ 

1. S h ~ r l  title. 
2. Amendtne~it 01' scctio~i 6-A. 

tkccived the a.%e111 &tile Ciovcrr~or of Himirchal Pmdcsl~ or], 7 t h  June, 
1989 and was published in Hindi ia R.H.P. Ears., dntsd 9-6- 1959 at 
pagc 1367 and in English in K.H.P. Ears.. dated 9-6-1989 at pagc 1368) 

Act furfkrr tn anlend the SdIurlt.~ md ..llk~irlrrtcet of Deprrty ! I f i l l i ~ t C r . ~  
( H i ~ ~ r / c l t d  P idc~h5 Act, 1 97 1 (Act No. 5 of 1 971). 

BE it enacted by the T.cpisf.iii~~c .hbc~zlb]y of I$irnuc.hat PI-atI~.sIi in the , 
lrortiadr Year of ,the :Republic of lndiit as -follo~r..r :- 

'I. Short siile.-This.net may bc called-the.Sa1nries and Allorrvances ot' 
IYtpZy Miaiskrs (Himachal- Pmdesh) (Amcndrn4;n t 1 .Aa. I 9S9. 

2. Atlrarrdn~etlt of sccfiorr 6-A.-For the existing cccond prt?vviso to scc- 
tion 6-A ol' tllc Salaries and .21l~wirncc~ of Dcpuly hf i~~is!erj  (klunachal 
PrilJesh) Act, 1971 ( 5  or 197I). ~ l ~ t  followit~g provisa 3l1all be anbitituttd, 
uamclj': - 

"Provided further that  j o ~ r ~ i e g  may also bc pcrformcd within ~nclia by air 
by rhe D,-put>* m i s t e r  ztld bil; spousc or any other person nccom- 
~anyirtg him tq look ;t.?tcr und ~ s s h f  him, in  t l l * i ~  ,vent sn amo?lnt 
cyuivaJent to thc expcnsts incurtcd on such journe) shall be ieim- 
bursea ro t lw  Dsputy Minister and the antount so tc-imburscd 
sIralt be adjustxi :~mlnst his cntitlcmant to travcl b); rail :". 

THE S A I l h m S  AWD rUILOWIWCLS OF ILllNISlTRS ( H I M A C ~ ~ A L  
FMDES ETJ (.iME!D31ENT) ACT, 19@ 

(Am No. 13 OF 1%9y 

1 .  Sl~ork titic. 
2. Amnd!vcnt of section 5-4 .  

- - . -c -c - - -c -3~3~1313- - - - - - -  --- 
- I .  Pas& in- Hindi .by h s  W. p.-%'idh~n Obhs. Fnt Sq~lotmnt of objects and 

Rctllons sla R.H.p. Extrrt.. dntc,l 2~-4-196:3. p. 107 2 and 1074. 
2. Paned-In Hind) hy the H. P. If idhan Sabhm. For Statrmcnt of Objects ant[ 

Rca~otis See R;H:p. ExLm:, data1 29-4-1989, Pages 1080 and 1082. 



. (3) of scctioh 2 of the Hirnsehs 1 Pradesh Rord Side %;. nd GI ntrol Act, 
I968(No, 21 of 1 969) the Governor,Hin~~chnI Pradesh,ispleased toappoint 
the Additions 1 Deputy Commissioner Pooh, District Kinnaur, Himachal 
Pradesh, to ~ r f o n n  aH the functions of the CoI!rctar within his jurisdiction 
under the aforesaid 'Act in addition to his normaId~tics .  

- 
(R.H.P. dated 11-6-1394, p. 1054) 

THE SALARIES AND ALLOWANCES OF DEPUTY MINISTERS 
( H ~ A C H A L  PRADESH AMENDMENT) ACT, 1994 

(ACT No. 9 OF 1994)' . . . . 

ARRANGEMENT OF SECTIONS 

Secriorrs : . . .  . - .  . . - , .  . .  - 'I , - '  
I .  . 

- 1 : s&tAtitll ?id d&&n&&t. .; , ' 

2 .  Amendment of section.3. 
3. Ameridmcnt of section 3A. . , . , , ,  . . 
4. .'Amendment of 'section 6A. 
5. Amendment:of section 9. i . i ': 

. ,  - 

(Receivcd the assent of tlk Gb~emor,'Himschal Pradesh, on the 12th 
May, 1994 and was' published in Hindi and English in R.H.P. Extra. dated 
-16th. May, 1994atpages 1107and 1108). 

, , . . . ., . . 
. -. -, - , i . ?  < , ,  - -  , 

+ , h - ~ c r .  f k h e r  to. ammd the &?aria arrd AtIowar!qS oj! :Dejury, Miiiisfgrs 
. . , r~';{Himcl~~lPradei~z) Act, 1971 (AcfiVo. 50f 1971).' - '  

. . . . . m . . . . 
. , 

: - .  , ;%iiisn~c;ted..bytheLegislstive ~ s s e ~ i ~ b l ~ o f  ~iha~halP*dGrhin the 
Forty-fifth Year of the Republic of India, zs foIlows'~:,-, : : - 

1. Short title o ~ d  cosm~nce~nent . - ( I )    his ha); '' b$ called' tho 
SsIa rics and Allowances of Deputy Minjsters (Him~cha I Pradcsh) Amend; 
ment Act, 1994. 

(2) B sha 11 come into force at bn&. 
.,,.!: - - . . , -  .:.,,> , , , . ,  - .  .: - - - *  . T , ; . , .  a .  - 

i 

' . 9. ' '~ih~jrdmett t  bf ~ee i tdk '3 .4$  $sotion 3 of the S; hrihsand ~llowancea 
of Dcputy Ministers (Rimaclml Pradesh) Act, 1971 (5 of 1971) (hereinafter 
referred to as,tho prhcipa-1 .Act) . for th?; w-gds; :"one - thonaand and four 
hundred", the woids 'idnkthousand and five%nndred" shall be substituted. - 7 

. - , . .  - ..- . \  . ,-: ; - r:,- . - . - - 
3. . k h i ~ d m ~ h i  bfstxti6i3 A.-In bebtion 3A'Gf the:pri"ipal Ao t for 

the words "six hun&,ed$p, $he words "nine hpndred" ... +a 11 be substitutrd . 
I < _ . _  . . . . .  

4. Anret~dmcnt of ~ection,6A.-It1 scction 6A of principal Act, for the 
words Ccfmnty thonsandp9, 'wherever-thc y 'ckcur, the weds "forty tbcrs$rd" ...... . . shall be substituted,.?,? . : . - ,!i-,. 1 

, . ., ;.! % -.-: ,. :, ,, L -- 
1. P s s d  in Hindi by the Himachal Prsdesh Vidhao Sabha. Fo;S!?t_eIyeuttot object; 

. . I  I . . . .  - . " I  
,~~nd,Rcasoas~.(R..H~P.,~t,y!,~at~54-1994,~p.568and~71.).;_(;.~ ...... ...... . + :  



TEE SkLAIlXES AND ALLDWANCES OF DEPUTY MINISTERS 
(ElIMACHAL PRADESH) AMENDmNT ACT, 1996 

(Act No. 11 of 1996)' 

[Authofitative English text of the Up-Mantion ke Betan Aur Bhate . 
&Timachal Pradesh) Sanshdan Adhittiyam, 19961. 

(Received the assent of the Governor, on the 18th April, I996 and was 
, published in Hindi and English in RH.P. E m . ,  dakd 20th April, 1996 at pages 

1925 and 1926). 

An Act further to amend the Salaries and Allowances of Deputy Ministers 
(Hhachal Pmdesh) A& 197 1 (Act No. 5 of I97 I). 

BE it enacted by the LegisIative Assembly of Himachal Pradesh in the 
Forty-seventh Year of the Republic of Mia, as follows:- 

1. Short titlk-This Act may be d e d  the S h e s  and 
AUowanw ofDepuly Ministers (HmchaI Pradesh) Amendment Act, 1996. 

2. Amendment of section 3.-In section 3 of the Salaries and 
I 

Allowances of Deputy Wsters (Himachal Pradesh) Act, 1971 (5 of 1971) 
(hereinafter called the principal Act), for the words "one thousand and five 
hundred", the words "two thousand and five hundred" shall be*fllbstituted. - 

3. . Amendment of section 3-A-In section 3-A of the principal 
Act, for the words "nine hundred", the words "one thollsand and four ~bundred" 
slull be substituted. 

4. Amendment of sation 6-A-In section 6-A of the principal . , .  , . . . . . . . . . . .  
, . - .  . . . 

.. -. - . . . . . .  -.-.. . . . . . . .  Act, for the words "forty thousand", wherever thex orml  the words "six& . . . . . . .  . . . . . . . . . . . . . . . . .  - .  . ........ 
, - .  , . , . . 

, - .  - .  
. . . . . .  ,:.. - .  .,. . - . . ,  . . . - - ,  . . thousand", sllau be substituted. 

r .; 
- ,  

, . .  
, . . -  . - , , ; . . - - - .  . , - - -  --.-. - , - . . - . . . . . . . . .  - .  . - .  . , .  - . . .  . . . .  - .. - . .  

5. Amendment of s ~ t i o n  9 . h  section 9 of the principal Act, in . . . . . . . .  , - -  . -  
- . .  - , . , . . . . . . .  , . . . . .  - . . . .  . . . . .  sub-section (l), in first proviso, for ihe words "one thousand and five hundred", ...... , . .  .... 

the words "three thousand" shall be substituted. 

I ,! - 

1 P a s d  in k h d i  by UIC Himachal Fh&b V i m  Sabhg For mtmar! of Ohjbjecls and Rmms 
sec RB.P. E m ,  dated 11-3-1 996, p. 984 and 986. 



THE SALARIES AND ALLOWANCES OF DEPUTY MINISTERS 
(HIMACHAL PRADESH) SECOND AMENDMENT ACT, 1996 

(Act No. 2 of 199711. 

(Received the assent of Governor on the 2nd February, 1937 and was 
pubIished Hindi and Enslish in R.H.P. Extra, dated 5-2-1997, p. 387-3881, 

An Act further to amend the Salaries nnd Allowances of Deputy Ministers 
(Himachit1 Pradesh) Act, 1971 (Act No. 5 of 1971). 

BE it enacted by tllc Legislative Assembly of Himachal Pradesh in the 
Forty-seventh Year of the Republic of India, as follows:- 

1. Short title.- Th~s  Acl may be called the Salaries and Alowances of 
Dcputy Ministers (Hirnachal Pradesh) Second Amendment Act, 1 996. 

2. Substitution of section 5.- For section 5 of the Salaries and 
Al~owanccs of Deputy Miniskrs (Himachal Pradcsh) -4ct, 197 1 ( 5  of 197 I), thc 
following shalt be substituted, namely:- 

"5. Residence of Deputy Ministers.- (1) Each Deputy Minister 
shall be providcd ulth a free furnished house, the maintenance cbargcs 
ofwhch shall be borne by h e  Staic Govcmmcnt or in licu of such house, 
shall bc paid an allowance at such rates as the State Government may fix 
by notification published in the Official Gazette : 

Providcd that cvcw notifica~ion undcr this sub-scction, immcdia(cly 
aftcr it is issued, shall be laid before the State Legislative Assembly. 

(2) Thc Statc Govcmmcnt may allow a Dcputy Minister to continue 
in free occupation of the house provided to him for a period not 
exceeding fifteen days from the date of his ceasing to be a Deputy 
Minister. 

r?plunariun.- The Deputy Minister shall not becomc liablc 
personally for my payment in case the standard rent of the house allotied 
to I i m  for rcsidcnce exceeds the amount specified under sub-section (I)".  

THE SALARIES AND ALLOWANCES OF DEPUTY MINISTERS 
(HIMACHAL PRADESH) AMENDMENT ACT, I997 

ARRANGEMENT OF SECT IONS 

Sections: 

1. Shorttitle 

2. Substittition of section 5. 

1. Passed in 1-lindi by thc I-Iimachal Pradesh Vidhan Sabha. For Statement of Objeck 
and Keasons see K.I-I.P.Estra., dated 2 12.1 996, pagcs 5334 and 5386. 



THE SALARIES AND ALLOWANCES OF DEPUTY MINISTERS 
(HIMACHAL PRADESH) AMENDMENT ACT, 1997 

(Act No. 14 of 1997) I. 

(Received thc asscnt of the Governor on 7th May, 1997 and was 
published in Hindi and English in R.H.P. Extra., dated 8-5- 1997, p. 1699and 
1700). 

An Act further to amend the Salaries and Allowances of Deputy Ministers 
(Himachal Pradesh) Act, 1971 (Act No. 5 of 1971). 

BE it eanctcd by the Legislative Assesmbly of Himachat Pradesh in the 
Forty-eighlh Year of the Republic of India, as follows:- 

1. Short title.- Tlus Act may bc callcd thc Sdarics and Allowances of 
Dcputy Ministers (Himachd Pradcsh) Amendment Act, 1997. 

2. Substitution of section 5.- For section 5 of the Salaries and 
Allowances of Deputy Ministers (Himnchnl Pradesh) Act, 197 1 ( 5  of 197 11, the 
follo~ving shall be substituted, namely:- 

"5. Residence of Deputy Ministers.- (1) Each Deputy Minister 
shaIl bc providcd with a free furnished house, the maintentame charges 
of wlich shall be borne by the State Government or in lieu of such house, 
shall be paid an alloivance at thc rate of hvo thousand and iive hundred 
rupces pcr rnensern. 

(2) The Stalc Gorwnment may allow a Dcputy Minister to cwlinue 
in free accupation of the house provided tb Tor a period not 
exceeding tiheen days f?om thc date of his ceasing lo bc a Deputy 
Minister. 

Explnnation.- The Deputy Mmistcr shall not Jecome liable 
personally for any payment in case thc standard rent of the house dot ted  
Lo hm lor residcncc c s ~ c d s  the amount specified in sub-sectio11 (I).". 

1. Passed in I h d i  by thc Himachal Prndesh Vidhun Sabha. For Staterncnt of Objects 
and Reasons see R.H.P.Extra., d a l d  10.4.1997, p a g a  1254 and 5356. 



Pradcsh (Exka-ordinary) datcd the 3 1st Marc11 198 1, vide Notification No. 
GAD(PA)J(D)-~~/~O-C-VOI.  I I, datcd 30th March, 198 1, nanic1y:- 

1. S h o r t  title and commencement.- ( I )  Thcsc rules may be cnlied the 
Himnclial Prndcsli Minis tcrs (Advance of Ioan for House Building) Aniendnient 
Rules, 1998. 

(2 )  These rules shall comc into force at once. 

2. Amendment of rule 4.- In rulc 3 of the Hjmachal Pradesh Ministers 
(Advatlce of Loan for House Building) Rules, 198 1, Ibr "sis Incs", whercver 
these occur, "eight lacs" shall be substilutcd. 

---------d---d-"**------------------------------- 

(R.H.P. Extra., dated 26.9.1998, p. 3516). 

AUTHORITATIVE kYGL1SI-I TEXT 

THE SALARIES AND ALLOWANCES OF DEPUrY MINSTERS 

(HIMACHAL PRADESHj AMENDhlENT ACT, 1998 

ARRANGEMENT OF SECTIONS 

Sections: 

1. Shorliitte. 

2. Anlcndme~il of sccrion 3. 

3. hlendi icn t  of section 3 -A. 

4. .4mcndmcnt of scction G-A. 

5 .  Arncndrnent of section 9. 

THE SALARIES AND ALLOWANCES OF DEPUTY MINISTERS 
(HIMACllhL PRADESH) AMEWMENT ACT, 1998 

(ACT N0.15 OF 1998)~ .  

(Receivcd the nsseut of tile Governor on 2 1.8.1998, and was published 
both in Huldi imd English Iri RH-P. Extra., datcd 24.8.98, p. 320 1-3204). 

An Act further to amend the Salaries and Allowances of Deputy Ministers 
(Hirnachal Prndesh} Act, 1371 (Act No. 5 o f  1977). 

BE it enacted by the Legislative Asscrnbly of Himachal Pradesll in the 
Forly-nir~tll Ycar of the Republic of Jndjn, ;IS follows:- 

1. Passcd in I-Lndi by the I-Iimnchal Pradesll Vidhan Snbhx. Fur S~ate~ncnt of Ol>.jec~ 
and Rcasons see R.H.1'. Ex-ka., dntcd 30.7.1 998, p. 2870 &2873. 



1.  Short title.. This Act may bc cdled thc Sdarics and Al1owan:cs o i  
Dcpuly Ministers (Hirnacllnl Pradesll) Arncndnlent Act, 1998. 

2. Amendment of section 3.- In scction 3 of the Salaries and 
Allo\vances of Dcpuly M inislci-s (Himadla1 Pradesl~) ,4ct, 1971 (5 of 197 I )  
{I~ereitlnrtcr caIIcd ihc principd Act), for Ihc words "rxo thousnnd ntld fivi. 
ht~ndred", the ivords "four thousand" shall be subslitl~lcd. 

3. Amcndnlent of section 5-A,- LI sccrion :-A of tbe ~rl r lc ipal  Act, for 
che words "one tliousarld and four hundred": Ll~e ~vords "two idlousand and five 
Ilundrcd" shall be slrbsLiruted. 

4. Amc~tdment of  section 6-A,- !n scctiorl G-A of thc principal Act, ibr 
the words "sisly thousand", nhercver thesc occur, thc words "eighty tl~ousnnd" 
shall be subslitutcd. 

5. Amendment o f  sertion 9.- In section 9 or thc priucipnl Act, it1 sub- 
scclion (I), in (he fist proviso, for the words "three thousarld", Lhe mrds "four 
thousio~d" sl,all bc substituted. 

RULES 

THE SALARIES AND ALLOWANCES OF DEPUTY MlNISTERS 
( H I M A C W  PRtlDESH) ACT, 1971 

THE HIMACHAL PRADESH DEPUTY MINISTERS (ADVANCE FOR 
MOTOR CAR) RULES, 1971 

AMENDMENT OF RULES 

(Issued and published in Hindi in RH.P. Extra.. daled 26.9.1 998, p.  35 17-35 18). 

GENERAL ADMINlSTRATlON DEPARTMENT 

(Parliamentary Affairs) 

Shimla-1 7 1 002, the I 5ih September, I 998 

No. GAD(PA)-4- Ii95.- h1 exercise of thc powers co~lferred by seclion 
8 of the Sd~r ies  and Allo~wnccs of Depuly Ministers (Himacbal Pradesh] Act, 
197 1 (Act No. 5 of 197 1 ), Qle Go~emor of Rin~zlchal Pradcsh is pleased lo makc 
thr: follorving rulss further Lo asend  the Kimachal Pradcsh Deputy Ministers 
(Advance for Motor Car) Rules, 197 1. published in 'Lhe Rajpnlra, Hjtnacl~al 
Pradcsh (Extra-ordinary), dated thc 26th Octobel-, 1 97 I ,  vida Notification No. 
2- 1417 1 -GAC, da:cd the 7th Sepeinber, 197 1, namely:- 



1. Short title and Commencement.- (1) These rules may be called the 
Himachal Pradesh Ministers (Advance of Ioan for House Building) (Second 
Amendment) Rules, 1999. 

(2) These ruIes shall come into force at once. 
- ,  

. . 
- - . ,  

. . .  . . . .  
- .  - . .  . ;  

, . -  I 
2. Amendment of rule 4.- In rule 4 of the Himachal Pradesh Ministers 

(Advance of Ioan for House Building) Rules, 1981 (hereinafter referred to as dle 
"said rules"), for the word "Eight lacs", wherever these occur,, the words "Ten 
lacs" shall be substituted. 

3. Amendment of Rule 6.- Tn rule 6 of the said rules, in subrule (1) for 
the figure " 120" the figure " 180" shall be substituted. 

(R.1I.P. Extra, dated 10.5.99, p. 1608). 

TRE SALARIES AND ALLOWANCES OF DEPUTY IMINISTERS 
(HIMACElAL PRADESH) SECOND AMENDMENT ACT, 1998 

ARRANGEmNT OF SECTIONS 

Sections: 

I .  Short title and commencement. 

2. Amendment of section 12. 

3. Insertion of section 12-A. 

THE SALARIES AND ALLOWANCES OF DEPUTY m S T E R S  ' 

(HLMACHAL PRADESH) SECOND AMENDMENT ACT, 1998 

(Act No. 4 of 199911 

(Received the assent of the Governor on the 18th January, 1999 and was 
published in Hindi and English in R.H.P. Extra, dated 2 1.1.99, p. 26 1-262). 

An Act further to amend the Salaries and Allowanccs of Deputy Ministers 
(Himacl~al Pradesh) Act, 1971 (Act No. 5 of 1971). 

BE it enacted by the Legislative Assembly of Himachal Pradesh in the 
forty-ninth Year of the Republic of India, as follows:- 

1. Short title and commencement." (1) This Act may be catled the 
Salaries and Allowances of Deputy Ministers (Himachal Pradesh) Second 
Amendment Act, 1998. 

1. Passed in Hindi by the Hiinachal Pradesh Vidhan Sabha. For Statement of Objects 
and Reasons see R.H.P. Extra., dated 9-12-1498, p. 421 1 & 42 14. 



(2) It shall come into force at once except section 3 which shall be 
deemed to have come into force on the 3rd day of December, 1993. 

2. Amendment d section ' 12.- In section 12 of tile Salaries and 
Allowances of Deputy Ministers (Wimachal Pradesh) Act, 197 1 (5  of I97 1 ), 
(hereinafter called the principal Act), for the existing heading, the following shall. 
be substituted, namely:- 

"Travelling AIlowance." 

3. Insertion of section 12-A.- Nter section 12 of the principal Act, the 
following new section 12-A shall be insetted, namely:- 

"12-A. Pclwer to make rules.- (1 )  The State Government may, by 
notification in the ORcial Gazette, make rules for carrying out the purposes of 
this Act. 

(2) All rules made under this AcZ shalI be laid before the Legislative 
Assembly as soon as may bc aAcr they are made: 

Provided r h t  the State G o v c m e n t  may, for the purposes of sections 8 
and 8-A ofthis Act, make rules with rebospective effect soas to be effective from 
my day on or after thc 3rd day of December, 1993.". 

KULES 
Under 

TBE SALARmS AND ALLOWANCES OF DEPUTY MINISTERS 
(HlMACXAL PRADESH) ACT, 1971 

THE EIMACHAL PRADESE DEPUTY MCMSTERS (ADVmCE FOR 
MOTOR CAH) RULES, 1971 I 

AMENDMENT OF RULES 

GENERAL A X ~ ~ S T R A ' 1 ; 1 O N  RKPAR'MENT 

(Parliamentary Amairs) 

NOTIFICATION 

Slhimla- 17 1002, the 18th February, 1999 

No. GAD (PA)-4@)10188.- In exercise of he puwcrs conferred by . 

section 8 read with section 12-A of the Salaries and AlIowances of Deputy 
Ministers (Hirnnchal Pradcsh) Act, 197 1 (Act No. 5 of 19711, the Governor of 
Himachal Pradesh is pIcased to make the fnl[nwing rules furthcr to arne~~d the 
Himachal Pradesl~ Deputy Ministers (Advance for Motor Car) Rules, I97 1 ,  
published in the Rajpatra, Himachal Pradesh (Extra-ordinary) dated the 26th 
October, 197 1 vide Notification No. 2-1417 1- GAC, dated the 7th September, 
197 1, namely :- 



AND t l~e Governor hereby covenants with the mortgagor, his heirs, 
executors, administrators and assigns t l l n t  the Governor has not done or 
knowingly suffercd w bcm p m y  or prily to aojdi i r~g whercby thc said 
premises or any pa? thereof, are, is or can be impeached, cncumbcrcd or 
nffccted in title, cstnte or othenvisc hosvcver !A WTN ESS LIIC parlics 
hereto havc hereunto sct their h a d s  illld selils the day and year first above 
witten. 

S i yed ,  sealcd and dalirrcred by for and on behalf of tile Governor of Himnchal 
Pradcsh. 

In the prcsencc of : 
-- 

(R.H.P.Extn.. dated 18-1 1-2000 P. 41 19-4131) 

THE SALARIES AND ALLOWANCES OF DEPUTY MIMSTERS 
(HMACHAL PRADESH)AMENDMENT ACT, 1999 

Sections: 

I .  Short title and commcncemcnt. 
2. Amendment of section 2. . 

3. Anlendn~ent of section 5 .  
4. Amendment of section 9-A. 

THE HIMACHAL PRADESH SALARIES AND ALLOWANCES OF 
DEPUTY MINISTERS (EUMACHAL PRADESH) AMENDMENT, 

ACT, 1YY9  

(Act No. 2 of 2000)' 

(Received Ihe assent of the Governor on the 12th January, 2000 and was 
pltblishcd in Hindi and English in R.H.P. Extra., doted 14.1.2000, P. 79-80.) 

An Act further to amend the Salaries and Allowances of Deputy Ministers 
~ i m a c l ~ a l  Pradesh) Act, 1971 (Act No. 5 of 1971). 

BE i t  enacted by the Legislative Assembly of Hin~achal Pradesh in the 
Fiftieth Year of the Rcpubtc of India'as foI1ows:- 

1. Short title and commencement- This Act may be called the Salaries 
and AUowanccs of Dcputy M r u s t c ~ s  (Himachal Pradesh) Amendmcnt Act, 
1991. 

2. Amendment of section 2.-111 secLion 2 of the Salarics and Al\owanccs 
of Deputy Miniskrs (Himachal Pradesh) Act, 1971 (Act No. 5 of 1971) 
(hcreinafkr caIIcd the principal Act),- 

1. Passcd in Hindi by tile Himachal f radcsI1 Vidhw Sabha. For Statemcat af Objccts 
and Reasons see 1i.H.I'. Extra., dded 15.12.1 993, p. P. 45 14 & 45 16. 



(a) sner cIausc (a), t b c  follo~ving clause sllall be added. namel>l:- 

"(aa) "licencc fcc" means tllc sum of nloney payable n~or~thly iu 
accordance wiui the provjs~uns of scction 5 of this ACI in 
rcspect of a fiirnished house nlloilcd to a Ministcr ; " ; ncd 

(b) aiicr clause (b), the following clausc shall be added, namc1y:- 

"(c) l l ~ a l i l y l I  ~ n e a ~ s  Lile monthly salary paid lo a Min~slcr i i ~ ~ d e r  scction 
3 of this Act.". 

3. Amendment of section 5.- In scction 4 bf the principn\ ,4ct,- 

(a) tbc word "free", whcrcver it occurs, shall be dcleted ; <and 

(b) after sub-scclion (2), the following sub-section shall be added, 
namely :- 

"(3) Each Deputy Minister shall be liable to pay licence fee @ 10% of 
his salary in rcspect of the furnjshcd house allotted to him and the same shdl 
be recoverable rnonlI11y horn his salary.". 

4. Amendment of section 9-A,-ln sectjon 9-A of t l~e principal Act, thc 
word "frcc"sllal1 bc delcted. 

THE HlMACHAL PRADESH SLUM AREAS(1MPROVEMENT AND 
CLEAEWNCX) ACT, 1979 

(Tssucd and publid~cd in Hiridi in R. H.P.Extm., dated 1 4.7.2000, P. 2435-2436) 

APPOINTMENTS ANI) DELEGATlONS 

URBAN DEVELOPMENT DEPARTMENT 

NOTIFICATION 

Shida-2. thc 3rd August, 2000. 

No. UD-F(4)-3198-111.- In exercise of the powers conferred by clause 
(c) of section 2 of the WimachaI Pradcsh Slum Areas (Lmprovcment and 
Clearance) Act, 1979 (Act No. I 'I of 19791, llie Governor, Hiinachal Pradesh, 
is pleased to appoint the folloaing Officers as compclcnt authority for thc 
purposes of the Act ibid, with immediate effect :- 

(i) The Conmissioner, MunicipaI Corporation, Shimla in respcct of 
blunicipal Corporation, Sturnla aren ; 

(ii) The Executive Officers in respect of arcns falling in the temtorial 
areas of Municipal Councils in Himachal Pradesh; and 

(iii) The S~cretarics in rcspect of areas falling in the territorial areas of 
Nagar Pwchayats in ilhnachal Pradesh. 

(R.H.P.Extra., dated 14-8-2000 P-2436) 
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